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SHRI RAM VILAS PASWAN: I

asked certain question. What about the
amendment to this Act?

SHRI SHIVRAJ V. PATIL: You will
please understand that the implem2ntation
of this Act ig not the responsibility of
the Commerce Ministry. I cannot move
an amendment to this Act. I, as a Com-
merce Minister, cannot move an amends
ment to this Act. This hag to be done
by the Supply Ministry. Please under-
stand that,

MR. DEPUTY-SPEAKER: Shri K., A.
Rajan. He is not there. We now take
up matters under 377

12.50 hrs,
MATTERS UNDER RULE 377

(i) NEED FOR STARTING CORROSION RE-
PAIRING SECTION AT MANCHESHWAR
RAILWAY WORKSHOP, ORISSA

*SHRI CHINTAMANI JENA (Bala-
sore): Sir, I would like to raise the
following matter under Rule 377:

The corrosion repairing work of Man-
cheshwar Railway Workshop, Orissa, has
been closed indefinitely after working for
few hours on the day of its inauguration.
This section of Mancheshwar Railway
Workshop was inaugurated by the former
Minister of Railways on 12th November,
1981. It was expected that corrosion
repairing work will start with full swing
in this section as there is a great demand
of the repairing of the passenger coaches
in this region,

*The original gpeech was delivered in Oriya.
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The Government of India has opened
this corrosion repairing section at Man-
cheswar Railway Workshop of Orissa in
order to reduce the work load of Kharag-
pur and Nagpur Railway Workshops.
But, it is a matter of regret that the
corrosion repairing section of this Rail-
way workshop stopped working from
second day of its inauguration. Seven
coaches brought from Kharagpur to this
place for repairing have also been taken
back.

Though interviews were held about a
yeai® back to fill up the wvacancies im
Mancheswar Railway Workshop but none
have been given appointment so far, This
is another reason for delay of different
works which are under the disposal of the
corrosion repairing section of Mancheswar
Railway Workshop. I, therefore, request
the Minister of Railways to pass necessary
instructions to fill up those vacancies
without any further delay. At the same
time, I demand that the Government of
India should start the corrosion repairing
section at Mancheswar Railway Work-
shop forthwith,

(ii) NEED FOR INTRODUCTION OF A FAST
TRAIN SERVICE BETWEEN LUCKNOW
AND ALLAHABAD.
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(iii) STEPS TO CHECK INDISCRIMINATE
CUTTING OF TREES CHITTORGARH DiS-
TRICT OF RAJASTHAN,
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